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IN THE CE TRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR. 

l. 

2. 

Date of order: 11.10.2002 

G.B. angre, S/o Sh.Bali Ram Dangre, R/o CP'WD Qual:"ters, 

Room No.22, Vidyadnar Nagar, Sector-7, Jaipur, presently 

ho.lding as Sub-Regional Employment Officer, Jaipur • 

••• Applicant. 

Vs. 

Unio of India tnrougn its Secretary, Govt of India, 

Ministry of Labour, Shram Shakti Bhawan, Rafi Marg, New 

Delhi. 

Director General of Employment & Tl:"aining, Mini~ of Labour 

Shram snakti Bhawan, New Delhi. 

3. Snri P.C.Roy, Dy.Director General of Employment, Ministry 

of Labour, snram snakti Bhawan, Rafi Marg, New Delhi • 

••• Respondents. 

Mr.P.P.M tnur - Counsel for applicant. 

CORAM: 

Hon'ble Mr.H.O.Gupta, Administrative Member 

ORDER (ORAL) ----- ----
·rhe applicant is aggrieved of the order dated 24.9.02 

(Annx.Al) wnereby he has been transferred from Jaipur to Jammu 

and has rayed for quashing the same on various grounds stated 

in the a~plication. 

2. HeaJd the learned counsel for the applicant at lengtn. The 

submissiJn of the counsel for tne applicant is that; 

a) Thel applicant is an s.c employee and he has been 

tralsferred to a distant place of 1500 Kms away from his 

horn -town which is Nagpur. He furtner submits cnat as per 

the guidelines of the Govt of India, SC/S'r employee.s .are 

req ired to be transferred near to their home-town. 
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Tne of tne applicant is employed in the Sales Tax 

Of fic at Bilaspur under tne G6vt of Chnatisgarh State. As 

per policy of the Govt, tne husband and wife are 

requi ed to be posted at the same place. 

Tne has been transferred to Jaipur only two 

back and as per the normal guideliQes of the 

ment, ·tne transfer which nas been made within two· 

is on account of other tnan normal policy of 

er. He further submits .that in fact the transfer is 

as it is based on. the advice given by the 

Commission.for women. He further submits that tne 

said advice is misplaced because it is based on a joint 

complaint by tne trainees working under the applicant. In 

the aid joint complaint, a few female trainees nave 

for sexual harassment. Subsequently, ~ese 
. ~ee. \v 

may be g-rv-en in the have, given in wr i ting as trai 

docu ents available on record, that they nave signed the 
\\r(i)j- ]___ 

said ccimplaint without knowing it contained the allegation 
L 

of s xual harassment. They nave further stated that they 

were under the impression that the joint complaint is for 

non- rovision of the Typewriters in the Institute. rie 

subm ts that the very foundati~n of tne complaint is non-

exis ent because tne lady trainees have specifically 

stat d that no such incident has taken place. He further 

subm ts tnat on tne basis of such complaint he has been 

tran ferred. 

d) Tne pplicant has n?t yet been relieved from the office 

and till coritinuesin Jaipur. _ 
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The a plicant nas given a representation dated 3.10.02 to 

respon,den t No. 2, i.e. 

Training, ~ew Delni. 

Director General of Employment & 

He apprehends tnat ne will be 

relie ed at any time to his prejudice. 

f) Tnere are vacancies available at Nagpur and Jabalpu~ 

3. 

~otwitihstanding that it is a punitive transfer and not a 

normaf one) !fven if the respondent wants to trans fer tne 

applic:ant, he could be adjusted eitner at Nagpur or at 

Jabalf ur, being an SC employee and also based on the fact 

that /nis wife is an employee at cnnatisgarh and is 

underc.going treatment for infertility requiring constant 

a~t~ion by tne applicant. 

we find that the representation dated 3.10.02 has-not been 

decided by the autnorities. Accordingly, without going to the 

merit of the case, I feel· it is appropriate to dispose of the 

O.A at th admission stage itself with the direction to the 

applicant to file a fresh representation to respondent No.2, 

alongwitn a copy of this order, within 10 days from. today and 

. by Speed-pFst to avoid any delay, in tnat evens respondent No.2 

is directed to consider tne case of the applicant 

-~ sympathetically a~d dispose of the same by a. speaking order 

\ 

within six weeks from the date of receipt of representation. In 
'~ 
~ 

the event tnat the applicant compl!:S with the direction as 

above, ne shall not be relieved if not already relieved, till 

tne dispo al of the representation. In case he stands relieved, 

the appli ant shall not be forced to join tne new place of 

posting i.e .. Jammu, till such time his representation is 

disposed .f. rll!.·~ O.A stands disposed of with above directions. 
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Member (A). 


